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Heard Mp, S.Sarma. learned counssl for the

applicant and also My, Y oKoPhukan, representing the
Stata of Assam, -

~ Ust on 12/11/01 to anable kke Mr, Y .K.Phuﬁan.
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for tha Stata of Assam sacks tima for filing reply.
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Heard Mr.S.Sarma, learned counsel

for the apblicant at length. Considering the
facts and éircumstanc§s of the matter, wex
are not inclined to further proceed with the
matter. In the set of circumstances, the
Contempt’broceeding stépds closeded
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